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ORDERS 

(As PER 	'BLE SHRI JUSTICE M.G .CHAtJDHJRI, VICE CHAIRMAN) 

Heard Shri M.lCeshava Rao, learned counsel for 

the applicant and 5hri 11 Satymnarayana for .ShriN 0R. 

Devaraj, learned Sr. standing counsel for the respon- 

'dents. 

2. 	The question raised is relating to correct 

interpretation of the interim order earlier pass!d 

and in what manner it k is to be implemented. 

Prjmafacie, since one of the conditions under the 



2 	 1 

interim order is availak4T4ty of work and as the 

respondents have stated in their reply to thej aPPlicant's 

notice that there is no work available, the only 

	

v 	question needs consideration is as to whether one of 

the Juniors as it is alleged that some juniors are 

still continued, is required to make room fo the 

applicant. The grievance now being made also involves 

interse seniority of the applicant and the olithers, 

these issues cannøt form a part of a contempt petition. 

These are disputed questions and hae to be tealt 

	

- 	with in an app'prtate proceedings.. I4ence wegive) 

liberty to the applicant can to convert this petition 

into a Miscellaneous Application under Rule 1124 of the 

Central Administrative Tribunal (Procedure) jftules.1987 

subject to the condition that all the origiial 

applicants are made parties to the said application. 

After the petition is converted into Miscellaneous 
isgiven 

Application, libertyztO mention the same to be taken- 

up for orders while leave is granted to include the 

additional grounds in the Miscellaneous Appiication 

(R.RANGARAJAN) 	 (M.G.CHP7JDH?RI) 

MEMBER (PDMN.) 	 VICE CHAIRMXN 

DATED: 4th April, 1996. 
Open court dictation. 
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